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S awat V/s M/s Medical
Pollutlon Control Cnmmnttee & Ors on he]lalf of Respondent No.-8

In the aforesaid matter, Shri Satyendra Rawat raised issue of violation of Bio-Medical
Waste Management Rules, 2016 by the unit M/s Medical Pollution Control Committee located
in the Village-Sewai at Khasra No. 84-85 in the block Etmadpur, Agra (UP), which falls under
Taj Trapezium Zone (TTZ).

It is submitted that as per the joint report submitted by Regional Officer, U.P. Pollution
Control Board, Agra and Chief Town Planner (I/c), A.D.A./Nodal Officer, T.T.Z. Authority,
Agra it is clear that the Bio-Medical Authorization granted to M/s Medical Pollution Control
Committee, Khasra No. 84-85, Village-Sewai, Block-Etmadpur, Agra (UP) vide letter dated
15.10.2004 (Annex.-1) was revoked by U.P. Pollution Control Board vide letter dated
29.08.2005 (Annex.-2). Further, M/s Medical Pollution Control Committee, Khasra No. 84-
85, Village-Sewai, Block-Etmadpur, Agra (UP) has submitted the Bio-Medical Authorization
application on dated 11.11.2011, which was refused by U.P. Pollution Control Board on dated
28.12.2011 (Annex.-3) and directed the unit to obtained Consent to Establish from U.P.
Pollution Control Board before starting the construction work at the site in future.

The direction were again issued by U.P. Pollution Control Board to obtained Consent to
Establish from U.P.P.C.B. vide letter dated 23.03.2012 (Annex.-4) to M/s Medical Pollution
Control Committee. Again authorization application dated 30.10.2016 of M/s Medical
Pollution Control Committee, Khasra No. 84-85, Village-Sewai, Block-Etmadpur, Agra (UP)
was refused by U.P. Pollution Control Board vide letter dated 10.01.2017 (Annex.-5) and was
directed to comply with the directions issued vide letter dated 23.03.2012 for obtaining
Consent to Establish before starting the construction work at the site in future.

In compliance of the directions of Hon’ble N.G.T. order dated 13.12.2018 (Annex.-6) in
O.A. No. 822 of 2017 Mahesh Chandra Sharma Vs. Union of India & Ors. M/s Medical
Pollution Control Committee applied for N.O.C. / Clearance of TTZA. The issue was taken
up in the 46™ meeting of Taj Trapezium Zone Pollution (Prevention & Control) Authority on
dated 23.02.2019. It was decided in the meeting that a Committee should be constituted under
the Chairmanship of Vice-Chairman, Agra Development Authority consisting Chief Medical
Officer, Agra, Officer Incharge, Central Pollution Control Board, Agra and Regional Officer,
U.P. Pollution Control Board, Agra as a member of the committee. The site was inspected on
dated 16.05.2019 (Annex.-7) and report was submitted in the 47" meeting of T.T.Z.
Authority on dated 10.06.2019. In which it is mentioned that during inspection the plant of
M/s Medical Pollution Control Committee, Khasra No. 84-85, Village-Sewai, Block-
Etmadpur, Agra (UP) was completely closed and Consent to Operate was not issued by U.P.
Pollution Control Board. N.O.C. was issued by U.P. Pollution Control Board to the plant of
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M/s Medical Pollution Control Committee, Khasra No. 84-85, Village-Sewai, Block-
Etmadpur, Agra (UP) on dated 05.03.2004 (Annex.-8), which is valid for 05 years and
presently not effective and it was recommended by the committee that since Hon’ble
Supreme Court in its order dated 22.03.2018 in W.P.(C) No.13381/1984 (M.C. Mehta Vs,
Union of India & Ors.) has directed to maintain status quo and ad-hoc moratorium imposed
by MoEF&CC, Govt. of India, so decision was taken that no clearance should be issued to
M/s Medical Pollution Control Committee, Khasra No. 84-85, Village-Sewai, Block-
Etmadpur, Agra (UP) (Annex.-9).

Again, M/s Medical Pollution Control Committee, Khasra No. 84-85, Village-Sewai,
Block-Etmadpur, Agra (UP) gave representation on dated 18.12.2019 regarding permission of
TTZA. The matter was put up in the 50" meeting of Taj Trapezium Zone Pollution
(Prevention & Control) Authority on dated 24.12.2019. It was decided in the meeting that to
put up the comprehensive report of the unit in the next meeting of TTZA (Annex.-10). Later
on in the 51* meeting of TTZ Authority dated 29.02.2020 it was decided as per the Hon’ble
Supreme Court order dated 06.12.2019 in W.P.(C) No.13381/1984 (M.C. Mehta Vs. Union of
India & Ors.) matter should be referred to NEERI and CEC for their concurrence and opinion
(Annex.-11). In the 55" meeting of TTZ Authority dated 16.12.2021, it was decided that
action must be taken by M/s Medical Pollution Control Committee as per the Hon’ble
Supreme Court order dated 08.12.2021 in W.P.(C) No.13381/ 1984 (M.C. Mehta Vs, Union
of India & Ors.) (Annex.-12).

No permission / clearance have been issued to M/s Medical Pollution Control
Committee, Khasra No. 84-85, Village-Sewai, Block-Etmadpur, Agra (UP) by Taj Trapezium
Zone Pollution (Prevention & Control) Authority.

\Chief Toyn Planner (I/c),
Agra Development Authority/
. Ngfal Officer,
T.T.Z. Authority,Agra
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Item NO'.4l4

" "Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI '_

Original Application No. 822 of 2017
( M.A. No. 1566/2017)

In the matfer of -
@ Mahesh Chandra Sharma

Union of India & Ors.

Applicant(s)
Versus

Respondent(s)

Date of hearing: 13.12.2018

CORAM :

HON'ELE MR. JUSTICE RAGHUVENDRA S, RATHORE, JUDICIAL MEMBER
HON'BELE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s)

9 For Respondent(s)

Mr. Rahul Choudhary and Mr.
Sharon Mathew Advcceates

Mr.Pradeep Misra and Mr.
DaleepDhyani, Advocates for
R-4

Mr. Thakur Sumit, Advocate
forR-1 - -

‘Mr. Raj Panjwani, Sr. Advocate
with Mr. Jalej Kumar,
Advocate for R-9

Mr. Gaurav Agarwal, Advocate
for R-7 .88

Mr. Satish Kumar, Advocate
for CPCB ‘

ORDER
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lff,l

On request of both the sides, this aoriginal

application is being diqusgd .of with the following
directions:- - | .

1. That reépondent no,9- ‘M/s. Medical Pollution

Control Committee shall'apﬁruach respondent no.8-
TTZ Authority, Agra and file an application for

séeking their clcar:;\ncc in rcspcet of projeet in

question. The TTZ authority shall look into the
application for clearance in accordance to law, but
_nlat later. than one monlh from the receipt of the

B ~ application.

2. 0On having thained the  clearance from TITZ
Authonty, Agra the respendent no.S shall seek
consent [ authonzatlon from UPPCB-respondent’
no.4

3. The UPPCB is also to look into the status of another .
umt relatmg to bio mcdxca] waste treatment which
was known as Dutt Enberpnqes wna now it is been

renamed as M/s .JRR Enterpns{w

4. In case M/s JRR Enterprises does not possess the

R

requisite c:lea.ranc.cf approval .ﬁ‘on‘: Tz Authority
and other aui:horities, then PCB shall immediately
proceed against it in accordance to law.

Accordingly; original application nn. 822/2017 is

dispose of, with no order as to cost.
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£

M.A. No. 1666/2017 _
As the original application Jhas been d'ecide_d, the

misc. application (1566/2017) does mot survive and is

dismissed, with no order as to cost.
Raghuvendra S. Rathore, JM

. Dr.Satyawan. Singh Garbyal, EM
Deceinber 13, 2018 ’
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Qn request o'f both thal sides this original applicaﬂon is being disposed of with the .-

,followlrfg directions:-

,-1;-5That i@spondem no. 9— 'M/s.Medlcal Poliution Control Cmnulttee shall approach

" respondent no. 8 TTZ Authority, Agra and -file. an application for seeking their

» clgarance in respeet of project in question. The TTZ authority shall look into the

.application for c{aarance in accordance to Iaw buz not later than one month from
the receipfl‘of the apphcataon

wit

2. On having obtained the clearance from TTZ Autharfty, Agra me_re_spamiﬁﬁt mﬁ"'-l :'; 5 :

shall' seek consent/duthorization from UPPCB-respendEnt no.4,

3. The UPPCB is gi%o to look Info the status of another unit relahng o bio medi caf.

waste treatment which was known as Dutt Enterpnses and now it is been renamed
as M/s JR,R Enterprises.

4 In- case’ W& dRR Enterprises does not possess ﬂa.e Fequisjte c!earancof approval
from-TTZ. ‘Authority- and other authorities, then PCB shall fmmadfatel‘y proceed

agdinst it m acco:;dance to law.

Accordingly, ongmaL apphcahon No. 822 / 2017 i$ dispose of, with no order as to cost.”
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"Ad-.hoi: mdratorium on the expansion and setting up of new industry (excépt
white category]) to Control air poflution by TTZA.”
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draft.of thie vision document will take about four months. Until then, there
will be a status quo in the Taj Trapezium Zone (TTZ). ‘
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